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CALLING ATTENTION TO A

MATTER OF URGENT PUBLIC
IMPORTANCE

‘CANCELLATION OF WEST BENGAL MIN-
ISTER’'S MAy Day BROADCAST DUE TO
OBJECTIONS RAISED By ArrL Inpia
Rapro Station DiIRECTOR, CALCUTTA

MR. CHATRMAN: Now calling
attention to a matter of urgent public
importance.

SHRI BHUPESH GUPTA (West
Bengal): Sir, I bag to call the

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): Sir,

SHRI LOKANATH MISRA (Oris-
sa): Tt seems the Minister hag some-
thing to say.

SHRI K. K. SHAH: May I crave
the indulgence of this House and say
that Calling Attention Notices are
fixeq at the same time in both the
Houses, probably thinking.that this
would come up on the 25th? We can,
I submit, take it up in the afternoon
here and then I will attend to it.

SHRI BHUPESH GUPTA: It will
be very improper

SHRI NIREN GHOSH (Wecst Ben-
gal): Why should things always go
there first?

SHRI BHUPESH GUPTA: I could
have understood if the hon. Minister
had conveyed this idea to ug earlier.
He is here now and you, Sir, have
calleq me. Ang then just to accom-
modate the other House he should go
away? Tt is not proper at all.

SHRI K. K. SHAH: May I request
Shri Bhupesh Gupta and tell him
that I went to the Speaker and told
him that I should mention this in this
House ang then go there.

SHRI BHUPESH GUPTA: What is
the idea? What is your contention?
Is it that you should go there and
then come back?

[ RAJYA SABHA ]
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SHRI K. K. SHAH: My contention
is your indulgence.

SHRI BHUPESH GUPTA: We are
not asking you to be philosophical.
All that we are asking you is to be a
prop.r parliamentarian in this matter,
Now you are here. You did nol con-
vey it to our Chairman thit you
woulg not like it to be taken up now.
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MR. CHAIRMAN: He told me about
it.

SHRI BHUPESH GUPTA: i1. told
you! Then why does he appear here?
H. now tells us that he cann t take
it up in thig House because e has
10 go 10 the other House just now to
deal with an identical matter, with
an identical motion. This is deli-
berately giving to this House a back
seat.

SHRI K. K. SHAH: May I tel! my
hon. friend, Shri Bhupesh Gun»ta, that
1 am a Member of this House and 1
have the greatest respect for this
House? And 35 a Member of this
House let him p:rmit me to go there
and then come here.

SHRI BHUPESH GUPTA: As &
Member of this House our affections
will go to you first and then you can
go there,

Sir, I beg to call the attenfion of
the Minister of Information and
Broadcasting to the objections raised
by the Calcutta Station of the

SHRI P. N. SAPRU (Uttar Pra-

desh): Sir, I want to

MR. CHAIRMAN: Mr. Sapru wants
to raise a point of order.

SHRI P. N. SAPRU: As a matter
of principle I think it is not right for
us to think of the other House at all.
We must function gg if the other
Housz did not exist Ther~fors, 1T
woulg request Mr. Shah to deal with
this matter now.

SHRI BHUPESH GUPTA: 1 agree
with that line. 3
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Sir, I beg to call the attention of
the Minister of Information and
Broadcasting to the objections raised
by the Calcutta Station of the All
India Radio to the script of the pro-
posed May Day broadcast by Shri
Subodp Banerjee, Labour Ministey of
West Bengal, resulting in the can-
cellation of the broadcast.

SHRI K. K. SHAH: Sir, on 29th
April, 1967, Station Director, All India
Radio, Calcutta, requested the Labour
Minister, West Bengal if he would
agree to participate in a discussion
programme which Al India Radio
was arranging on “Gheraos”. The
Labour Minister agreed to record a
talk which wag schedulcd for ihe
30th April, 1967. As is customary, a
copy of the script was asked for in
advance by the Station Director. On
going through the script the Station
Director foung the {following sen-
tences:—

“(i) For this g revolution is neces-
sary, election is ng revolution though
we have formed the Government
through Election. Secondly, if we
want to get rig of exploitation, there
is need for changing political gys-
tem. A change in Government coes
not imply a change in the political
system”

And the second sentence is:

“(ii) It is necessary to understand
what ig the meaning of the word
‘legitimat2’. Legitimate and lawful
are not synonymous. Under the ex-
isting social system of exploitation,
there are many things which are
legal but not legitimate.

(iii) Therefore, it cannot be ruled
out that whatever is considered as
illegal is not necessarily unjust.

(iv) To intensify the liberation
movement, to remove the cancerous
growth in the administration as a
result of Congress rule to gear up
the administrative machinery, evenr
the judiciary which lost its neutra-
lity during the long Congress Ad-
minjstration, the defeat of the
Congress was necessary.”
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These  reterences violate the
established conventions.
The Station Director rang up the
Labour Minister, West Bengal and

pointed out that there were diffi~
culties in regard to certain portions
of hig script He offered to go to the
Minister and discuss with him. The
Minister said he would not agree to
any change and that he would not

broadcast. The  Station Director
offered to draw his attention to
certain portions of the script. The

Minister, however, refused to discuss

the matter and cancelled the
broadcast.
The script went against the code

accepted by All India Radio which
is in the interest of all parties. This
code applies to all irrespective of
parly affiliations. It will be conceded
that this code is in the interest of
smooth working of democratic insti-
tutions. If one party is allowed to
attack another party the other party
will have to be allowed to do
like wise. There will, thus, be
no end to it and each party will ask

for more opportunities which will
lead to perpetual bickering. It is
also necessary for functioning of

democratic institutions that no party
is allowed to attack the Constitution
or plead for a change in the Govern-
ment except through constitutional
means. It is also necessary to pre-
vent any aspersion or derogatory
references to Judiciary.

Since the Station Director was
satisfied that the said references
were against the accepted policy of
All India Radio he was obligeq to
request the Labour Minister to hear
him, so that the script could be
amended. He had offered to go to
the Labour Minister but unfortu-
nately the latter refused to listen to
him and cancelled his broadcast.

Instances are not wanting when
gimilar situations arose in the past
also. On 6th July. 1949, for example,
shri C. Rajagopalachari, the then
Governor-General of India had to
amend his script which contained
eulogistic references to the Congress
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Party. The Governor-General in the
first instances refuseq to be guided
by the Station Director and prefer-
red to cancel hig broadcast rather
than delete certain portions of his
script. However, he later accepted
the rationality of the position placed
before him and agreed to drop any
special reference being made to
Congress Party against which the
Station Director had taken objec-
tion. Last year. another incident
occurred when the Chief Minister of
Bihar insisted upon referring to SSP
and Communist Party of India by
name. The Station Director tried to
persuade the Chief Minister to omit
the names of the political parties.
As the Chief Minister did not agree
to change the script even after the
implication of reference to political
parties by name was explained to
him, the Station Director contacted
the Director General, All India
Radio to seek his advice, Director
General instructed him to holg over
the Dbroadcast wuntil he received
further instructions. After satis-
fying himsel? that the stand taken
by the Station Director, Patna was
correct, Director General tried to
contact him on telephone and accord
approval to his decision but as the
telephone lines had temporarily
failed the Station Director, Patna
could not be contacted. In the
absence of instructions from
Director General All India Radio
the broadcast of Chief Minister went
through the air, but this action of
the Chief Minister was taken note
of and his attention was drawn to
it, The Chief Minister in protest
wrote back to say that since it was
the deliberate policy of All India
Radio that political parties should
not be named in any speech to be
delivered on the radio, he had
decided not to speak on All India
Radio at all. This made it necessary
for the Ministry to issue the follow-
ing instructions in more emphatic
terms to Director General. All India

Radio: —
*“The Government desire that
you may advise Station Directors

[ RAJYA SABHA ]
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to explain to any broadcaster, ir-
respective of his or her rank,
station or authority, why it is
necessary to refrain from men-
tioning any political party or
group by name even when it is clear
that the disturbances are going to
be organised by specific political
parties or groups. If the intending
broadcaster insists on naming any
political party or parties or group-
or groups, the Station Director
should decline to record his/her
broadcast, after all persuation to
refrain from naming political
parties or groups hag failed. Ex-~
ceptions will be made only under
clearly authorised orders issued by
the Ministry on each specific case
of exemption of this advice.”
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The question regarding broadcast
by the Chief Minister, Bihar was

raised on the floor of the Rajya
Sabha by Shri Bhupesh Gupta
during supplementaries to Starred

Question No, 157, on 15th Novem-
ber. 1966. Shri Bhupesh Gupta had
approved of the attitude taken by
the Station Director, Patna. Shri
Bhupsh Gupta went to the extent of
saying that if the Chief Minister was
the custodian of life and property
and every thing, he thought that the
Station Director, All India Radio,
Patna was also the custodian of
something.

These instances have been men-
tioned to show that the action of
the Station Director, A.ILR. Calcutta
was not arbitrary., It was in full
accond with the healthy conventions
which have grown regarding such
broadcasts. The question regarding
broadcast by the Chiet Minister, Bihar
was raised on the floor of the Rajya
Sabha by Shri Bhupesh Gupta during
supplementaries to Starred Question
No. 157 on 15th November, 1966, and
Shri Bhupesh Gupta had approved of
the attitude taken by the Station
Director, Patna.

SHRI BHUPESH GUPTA: Sir, this
is a deliberate distortion. What was
the point then? At that time we were-
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accused of committing sabotage, com-
mitting crimes. Mr. Subodh Banerjee
was not saying anything of the kind.

SHRI K. K. SHAH: If I am wrong
even by a word I will give you my
abject apologies. 1 havt not changed
anything; I have got the record
ready and I can read it out to the
House.

Shri Bhupesh Gupta went to the
extent of saying that if the Chief
Minister was the custodian of life and
property and everything he thought
that the Station Director, All India
Radio, Patna, was also the custodian
of something.

(I'nterruptions.)

SHRI BHUPESH GUPTA: But Sir,
when the . . .

MR. CHAIRMAN: You will have
your gay.

SHRI K. K. SHAH: In order to
satisfy my hon. friend, Mr, Bhupesh
Gupta, I will just read out what he
said from the record so that he may
be satisfied that I have not quoted
him wrongly:

“SHRI BHUPESH GUPTA:
May 1 know whether it is not a
fact that the All India Radio
authorities there asked Mr, Sahay
to delete certain things from his
statement, that is, his derogatory
references against the S.S.P, and
the Communist{ Party, but the
Chief Minister ‘insisted that he
must say things against the S.S.P.
and the C.P.I., whether these sug-
gestions were made—good sugges-
tions for once you made, I
agree . . . "

So have you not approved it?

SHRI BHUPESH GUPTA: Do not
treat it so lightly.

Mr. Chairman, before | seek clari-
fication—I am coming to that later—
by way of personal explanation I
would say that if the hon. Minister
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was honest in this matter he should
have read out to you that portion
of the Bihar Chiet Minister's broad-
cast to which the Station Director
took exception and to which we also
took exception. He was trying to
accuse two parties of sabotage, sub-
version and so many other things,
of crimina)l acts. We are not opposed
to 2 bare criticism of a political party.
Now they are trying to quote me; it
is like the Devil quoting the scrip-
tures. '

Anyhow, coming to clarifications,
first of all I must make a very humble
request to you to kindly provide for
a two-hour discussion of this matter
because it relates to Centre-State
relations and may be such a discussion
will be helpful. I make this sugges-
tion to you.

Now, what he has given 1is an
utterly insulting wnnd preposterous
version of what happened. It was to
be a May Day speech. Mr., Subodh
Banerjee was not asked to make a
speech vn gheraos. 1 have got a copy
of the English translation of his script
supplied to me by the concerned
Minister himself. Thig is the English
translation of the Labour Minister’s
May Day Radio talk which was can-
celled due to the objection raised by
the Station Director. The original
was in Bengali and this translation
has been approved by the Labour
Minister. I will now show you that
the Minister here has quoted some-
thing in a very distorte§ manner.
Sir, you are in the labour movement
and you know these things. Here
he says: “This needs = revolution”
that is, exploitation of man by man.
The word objected to is ‘revolution’.
The ignorant people in the Congress
Government should know very well
that revolution doeg not necessarily
mean violation of law, let alone vio-
lence. It is quite possible sometimes
to bring about fundamental transfor-
mation in society through peaceful
meang and also by using parliamentary
methods. You will remember, Sir, in
this House in a different context Prime
Minister Nehru 'was very often,
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though wrongly, talking about carry-
ing out a revolution. He used to call
the Community Development project a
silent revolution in the countryside.
Therefore the worg ‘revolution’ does
not mean necessarily what he said.
In some cases I concede revolution
may be violent. In other cases it may
not be so. But revolution means a
fundamental transformation of social
order. Are we not working for a
fundamental transformation of the

social order? What is wrong there?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI I. K. GUJRAL):
Sir, on a point of order. It is strictly
laid down in the rules that on a
calling attention motion he can ask
questiong for further elucidation and
clarification. He cannot deliver a
.speech but unfortunately

SHRI BHUPESH GUPTA: Sir, 1
am getting tired of this Minister, On
a calling attention motion you cannot
ask questions. You can seek clarifi-
cations. Go and learn your rules, Sir,
you ask the Minister of Parliamentary
Affgirs to study the rules. You will
find in the rules it is stated that I
can seek clarifications and precisely
I am seeking clarifications. And he
comes and asks me to follow the
rule and ask questions, (Interrup-
tions) Sir, you have young blood but
the young blood is so ill-informed, I
seek clarification as to why the Gov-
ernment thinks that the word ‘revolu-
tion” means all that. Another clari-
fication that 1 want is about changing
the svstem. Of course we are all
working for changing the system.
They alsp say that they are working
for building democratic socialism, It
is not capitalism. You don't mean
it but we mean it; that is the diffe-
rence. Therefore what was wrong
there, T would like to know. Then
there is reference to polifical system.
Then, he said legitmate and lawful.
Under some law you can marry as
many wives as you like, It is lawful,
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but it is not good. You will note
that. The entire public opinion some-
times may think that some of the pro-
visions of the law are wunjust in g
given social context, but technically
lawful. Anyone +who stands for
social progress does fing these things
out. Nothing wrong in it. Sometimes
we come here to amend the Constitu-
tion even in order to set things right.
What was wrong there? It was only a
statement of facts of our public life,
a statement of reality and nothing
else,

Then, Sir, I should also like you
io know that here the Congress rule
has been ended. It is a historical
fact.

AN HON, MEMBER:
historical fact,

It is not a

SHR1 BHUPESH GUPTA: 1 have
carefully studied the entire statement.
The Congress Party as a party has
not been attacked at all. Now, all
that it says jg that the twenty years
of Congress rule has been ended. Did
you not say, when you overthrew us
in Kerala, that the twenty-eight
months of communist rule had ended?
What is wrong there? Now, it is a
fact. People have ended that rule
there. People are entitled to tell this
glaring historical fact over the radio
on so solemn a day as the May Day
of the Working people. There is
nothing wrong there.

Then, there is another point, refe-
rence to violence. No references have
been made to violence or any such
thing. No Tule has been violated.
Here it is sald aspersion against the
Congress Party. The Congress Party,
sometimes the Ministers there pretend
to be Ceasar’s wife. That is the trou-
ble with it. Mr. Gulzarilal Nanda,
as the Home Minister in the Union
Cabinet, made g broadcast on January
1, 1965, in which he said—kindly
listen: —

“There is reason to believe that
the Left Communist Party has close
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links with Chinese from it draws
ideological inspiration and receives
support in other forms.”

“The Calcutta Congress of the
parly a couple of months ago was a
landmark in the evolution of the
left Communist Party as an anti-
nation organisation.”

That slanderous statement he made.
Then he said:

“It emerges clearly that the lea-
ders of the Party have been pre-
paring the rank and file for armed
revolution and guerilla warfare.”

This was the statement made over
the All India Radio, after having put
the people in detention. One of them
happens to be now the Deputy Chief
Minister of the Government of West
Bengal. Now, this was the Govern-
ment at that time. Nobody stopped
him from telling such atrocious lies
against such a responsible political
party in the country. Now, there-
fore they shoulq not say such things.
Yes, I should like to know whether
the Government ordered the All
India Radio to apologise to tihe
listeners for having allowed . .

SHRI C. D. PANDE: (Uttar
Pradesh): Sir, on a point of order..

SHRI BHUPESH GUPTA: No.
(Interruptions.)

MR. CHAIRMAN: He is on a point
of order.

SHRI BHUPESH GUPTA:
obey you.

SHRI C. D. PANDE: Mr. Bhupesh
Gupta has dealt with the finer princi-
ples of jurisprudence and things like
that., May I know from him whether
there is not a fundamental difference
between pro-peking party . .

SOME HON. MEMBERS: What is
the point of order?

SHRI C. D. PANDE: I want to sub-
mit to your judgment whether there
is any difference between a demo-
crative party and a party which does
not believe in democracy at all, a

569 RS—4

Sir, 1
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party that believes in overthrowing
the Government by force ang in lea-
gue with foreign countries like China
and Russia?

MR. CHAIRMAN: Please go ahead.

SHRI NIREN GHOSH: On a point
of order . . .

MR. CHAIRMAN: Mr,
Gupta, kindly go on.

SHRI NIREN GROSH: May I know
whether it is in order for Shri C. D.
Pande to say what he said because
it has just now been quoted that the
Government itself on the radio attack-
ed a party. They also subverted the
Kerala Government. They also sub-
verted the Kerala Ministry in 1959.
So, may I know whether it is in order
for him to put that question at a'l?

MR. THAIRMAN: Mr. Bhupesh
Gupta, please go ahead.

SHRI BHUPESH GUPTA: I would
not talk about hooligans of the Con-
gress Party.

SHRI 1. K. GUJRAL: Sir, on a
point of order. The hon. Member
said that I had not studied the rules.
I will quote the rule relating to cal-
ling attention to matters of urgent
public importance. Rule 180 (1) lays
down:

Bhupesh

“A member may, with the....”

SHRI K. S. CHAVDA (Gujarat):
Sir, on a point of order, if gpne Mem-
ber is on his legs, another should not
get up.

SHRI BHUPESH GUPTA: On a
point or order, two are standing there.

SHRI 1. K. GUJRAL: It lays
down:—

“A member may, with the pre-
vious permission of the Chairman,
call the attention of a Minister to
any matter of urgent public im-
portance . . .

(2) There shall be no debate on
such statement at the time it is
made,”

I think the hon. Member has no right
whatsoever to deliver a speech, Affer
the Minister has made a statement,
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at the most it hag been a convention

here that queries can be raised or

questions can be asked. I am quot-

ing the rule, but the hon, Member

chose to deliver a lengthy, boring

speech at this time and make us
suffer.
SHRI BHUPESH GUPTA: Sir,

You have been here,
all these years. Now, the position
is this, Even now he does not un-
derstand it. For goodness’s sake,
save Indira Gandhi from such Minis-
ters. From what he read out he
did not point out that I can ask ques-
tions. All that he hag said is that
there shall not be a debate, that the
convention is not to ask questions,
but to seek clarification, Now,
even now he could not understand it.

MR. CHAIRMAN: Please finish
your clarification, but do not try to
make a speech.

SHRI BHUPESH GUPTA: The
difficulty is this. If you have Par-
liamentary Ministers, such ignoramu-
ses about Parliamentary af-
fairs

MR, CHAIRMAN: No, no.

SHRI BHUPESH GUPTA:
these difficuliies arise.

MR. CHAIRMAN: He has a right
to express his point of view.

SHRI BHUPESH GUPTA: I volun-
teer my services, through you, to
Mrs. Gandhi’s Ministers to teach them
a little parliamentary rules.

MR. CHAIRMAN: You can meet
them outside. .

SHRI BHUPESH GUPTA: Through
you. I never go anywhere near the
kitchen Cabinet.

MR. CHAIRMAN: Thank you.

SHRI BHUPESH GUPTA: I would
request you to read the entire speech.
Again and again I have read it and
these speeches are an elucidation of
the policy of the West Bengal Gov-
ernment in regard to labour, This

We missed you
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is all. Therefore, very many other
things are said. Perhaps you at least
will have no difficulty in endorsing
it, even acclaiming it, if 1 may say
so.

Now,
says:

“If we can achieve this, there
will be a qualitative difference in
outlook in the administration of
the country; the common man of
the country will be able to take ac-
*ive part in the administration and
they will have the taste of real
freedom in their every day life, To
reach this goal I  appeal to the
working people to organise them-
selves on the May Day and create
a tidal wave of democratic move-
ment which will sustain the pro-
gressive forces in the society.”

therefore, finally here he

Tell me where is sedition? Tell me
where is treason. Tell me Where is
provocation to violence in this mat-
ter or violation of the Constitution.
All that the Minister appesls on this
solemn day i5 to strengthen and carry
forward the democratic movement, so
that we can sustain everything that
is progressive in our present day
society. For that and for similar
statements he had been dealt with
in this manner.

Now, Sir, one other clarification T
should like to have, i.e., who autho-
rised the All India Radio, Calcufta
*0o behave in this mgnner? It was
the Congress Government at that
time. Federal principle means that
in the matter of the State, All India
Radio should be available to *he ser-
vice of the State Government within
its owp sphere ag much as to the
Centre. Now, even after this, I got
into touch, through the teleprinter
with the West Bengal Labour Minis-
ter, who was in Jalpaiguri, out of sta-
tion. He sent me a message in
which he says:

“The Congress Government i
the Centre is now enjoying a vir-
tual monopoly in propagating i‘s
views through All India Radio."
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“The present practice should
therefore be changed to give the
State Government full freedom to
propagate their views through All
India Radio regardless of whether
they are in accord with the policies
of the Central Government or not.”

This is the message which I have re-
ceived last night from Mr. Subodh
Banerji. This is his view-point. I
would like to know why the Central
Government or j*s Station Director of
all people interfered with the repre-
sentative of a popular Government in
30 important a State and so sacred a
day as the May Day.  Secondly, I
would like to know why the matier
is not being thrashed out. You may
be knowing from the newspapers
that West Bengal Government has de-
cided after that affront and insul*t that
no Minister shall go to the All India
Radio to make a speech. Is that how
a federa] system gshould work? The
All India Radio can say Wwhatever
they like. They can make Bengali or
any broadcasts from Delhi and give
their version on the food situation.

SHR1I A. D. MANI (Madhya Pra-
desh): Sir, on a point of order. I
have not raised 5 point of order so
far. May I ask whether we are lis-
tening to questions put to the Minis-
ter because a number of us . . .

SHRI BHUPESH GUPTA: 1t will
go on for two hours,
SHRI A, D. MANI: We would

like to
answer.

have clarifications of the

MR. CHAIRMAN: Mr. Bhupesh
Gupta, you have spoken for nearly
half an hour. Will you kindly ask
questions on clarifications you want-
ed? I shall ask the Minister to reply
to you.

SHRI BHUPESH GUPTA: You
will give plenty of time to all of us
because here it is a question of Cen-
tre-State relations. The States are
represented here.  Therefore, you
will give a little time. You must
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kindly understand and
why 1 am saying this. Today you
see people in West Bengal do not
haye the opportunity of listening to
their Ministers, when from the All
India Radio they are making Bengali,
Hindi and English broadcasts to put
across their view-point, whatever they
like to say, about food and other
situations. Not only that, this is
a part of their game. Last week Mr.
Chavan was in Calcuta. He  spoke
publicly on the law and order situa-
tion in the State, castigated the Ben-
gal Government directly, provoked
the people to do something--again g
violation of the federal principle. He
had no business, law and order is an
absolutely State subject.

336

appreciate

MR. CHAIRMAN:
to the present matter.

Kindly refer

SHRI BHUPESH GUPTA: It is
a part of the game. It is a part of
the grand conspiracy against a non-
Congress Government. What Mr,
Chavan did is a continuation of the
monstrosity perpetrated by the bles-
sed All India Radio. Mr. Chavan
would be entitled 0 communicate pri-
vately whatever he likes to say about
law and order.

MR. CHAIRMAN: He is not here.
Let us not discuss about Mr. Chgvan.

You have clarified your points so
that T would now ask the Minister
*to reply.

SHRI BHUPESH GUPTA: There-
fore, you find that a serious situation
has arisen. It is not merely a ques-
tion of censoring something. In the
first instance it was an insult to the
people of Wes* Bengal that the popu-
larly elected Lahour Minister should
be treated like this by g tiny Director
of the Calcutta Station of the All In-
dia Radio. @ We prevented a serious
situation because people wanted to go
to All India Radio and have it out
with these people. But the Govern-
ment did not allow such things, the
leaders did not allow such things.
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MR, CHAIRMAN: You have
finisheq your points. Now I shall ask
the Minister to reply.

SHRI BHUPESH GUPTA: The
point is whether in this matter the
State Government will be put on a par
with the ICentral Government, and
so far as the State matters are con-
cerned there should be g convention
and the rule should be changed in a
manner so that nobody here, certain-
ly not this Government, has any
authority to interfere with the free-
dom of speech of Ministers in the All
India Radio so long as they conform
to public decency, public morality
and certain other fundamental tenets
of public life

DIWAN CHAMAN LALL ,(Pun-
jab): Sir, before you ask the hon.
Minister to give his explanation, may
I request the hon. Minister to lay the
document the text of the speech? If
he has got it, may I ask him to lay
the text on the Table of the House?

SHRI K, K. SHAH: May I first of
all assure my {friend that whatever
restrictians are imposed will be ob-
served by us first ? Therefore, he
need not worry that they are treated
in one way and the other party will
be treated in another way.

SHR1I G, MURAHARI (Uttar Pra-
desh) : Restrictions always suit you.
That is the whole “rouble.

SHRI K. K. SHAH: I want to
clarify. It was true that he refused
to speak on the ‘gherao’ but he zaid
that he would speak on the May Day.
That is true.

SHRI BHUPESH GUPTA : On that
even he is not correct, I have to point
it out, Dismiss the whole lot from
the All India R®io. You apologise
for trying to mislead the House.

SHR1 K. K. SHAH: If you have got
a wrong impression I am sorry. My
friend has now *ried to interpret the
speech in a different way. Even with
reference to the context I want to
convince my hon. friend that there
can be no other interpretation by
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anybody who reads this line. 1 will
read 5 few sentences earlier and a
few sentences later so that you will
be satisfied that it is not an excuse
which has been trotted out with a
view to preventing the May Day
speech of the hon. Minister. I glso
want to assure him that on matters
of policy without naming the party
and without saying anything against
the Constitution any State Govern-
ment will be free to say anything
about their policies from the All
India Radio and nobody will prevent
them. What more do they want?
I will read them :

“To bring liberation to solve the
basic problems of the people and
to open the door of social progress,
the capitalist social order is to be
replaced by a sociglistic system
where there is no exploitation. For
this, a revolution is necessary, . . .”

(Interruption)
You just wait.

SHRI BHUPESH GUPTA: You

are violating

SHRI K. K. SHAH:

“ . . . election 1s no revolution,
through we have formed the Gov-
ernment through election. Second-
ly, if we want to get rid wof ex-
ploitation, there is need for chang-
ing the political system.”

(Interruption)

MR. CHAIRMAN: He must be
heard. The whole House heard you.

SHRI BHUPESH GUPTA: If you
order us, we will obey you. But I
tell you we are not accustomed to
an exhibition of ignorance.

MR. CHAIRMAN: I should like
that you should hear him.

s Mg qrighe : o1 oF Aafrea 1.

AN HON. MEMBER: It is g case
of perversion.
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MR. CHAIRMAN: I shall give
you many chanceg to speak. Let us
hear the Minister.

SHRI K. K. SHAH: May I again
remind *he hon Member the princi-
ple I have enunciated that the All
India Radio all throughout does not
allow anybody to refer to any politi-
cal party by name?

SHRI BHUPESH GUPTA: What
did you do
SHRI K. K SHAH: My hon,

friend is reading a printed speech. He
has not given me notice, If he had
given me no‘ice, I would have found
whether it has happened or not hap-
pened. I am not in a position to con-
tradict.

SHRI NIREN GHOSH: You come
here to clarify and you are pleading
ignorance,

SHRI K K. SHAH: How many
records do you want me to go
through? There are a number of
instances.

SHRI BHUPESH GUPTA: How
is il that you did not go through the
records? He should talk responsi-
bly. He went through the record of
Sahai and not G. L. Nanda. Mr.
Rajagopalachari you brought in be-
cause he does not belong to your

party.
SHRI K. K. SHAH: My dear Sir . .

SHRI M. M. DHARIA: (Maharash-
tra): Why should Mr. Bhupesh Gupta
disturb the House? He has not under-
stood it. What is it?

SHRI BHUPESH GUPTA: 1
nothing,

said

st TEAREW (/T 99)
SR A A AT FEATEY F aAvar Ag
ST TR E | HrAAYT HAT ST T AW
FF TFWET Y TR WE T AW
faaee seur fr wradg 537 ST FE
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MR. CHAIRMAN: Mr. Rajnarain,
please sit down. 1 am going to give
a chance to others to speak after even
the Minister has explained and made
a clarification,

SHRI RAJNARAIN: I have to hear
the Minister? He has not explained
anything.

MR. CHAIRMAN: He has a right
to be heard. As I have allowed you
to explain your point of view, you
must also allow the Minister to ex-
plain his point of view, and I shall

give some occasion for you, (Inter-
ruptions) Please Let there be
silence. Let us hear him.

SHRI K. K. SHAH: “Is this ot

enough to show that the judiciary lost
its neutrality during the Congress ad-
ministration?” Now, is that not an
aspersion on the judiciary? And my
friend has nothing to say about this.
On the contrary, I thought
(Interruptions.)

SHRI CHANDRA SHEKHAR (Uttar
Pradesh): Mr. Chairman, I have a
suggestion to make. By continuous

interruptions, it seems that the hon.
Members in the Opposition are not
inclined to hear anything from this

side.

SEVERAL OPPOSITION MEM-
BERS: No, no.

SHRI CHANDRA SHEKHAR: Do
not say, “No, no.” I am not Mr. K. K.
Shah, I will reply to you, I know
what people you are.

SHRI BHUPESH GUPTA: You ure
not Mr. K. K, Shah, you are a far
better person.

MR. CHAIRMAN: I must say this
emphatically that you hear when the
Minister is speaking and then you will
have an occasion; I shall allow vou to
speak. I do not want this kind of
noise, this will not help us to conduct
the business in a dignified manner.
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SHRI CHANDRA SHEKHAR: Sir,
I was making a suggestion—and I ghall
request the Minister also to consider
it—that al] the Members in the Oppo-
sition, especially the brilliant expo-
nents of the propagation theory, should
be given all opportunity to have their
say for two, three or four hours. Two
days back they were very serious
about the food problem, now the
greatest proklem of the country .n
their eyes is the speech of Mr. Subodh
Banerjee., So, Mr, Chairman

(Interruptions).

MR. CHAIRMAN: Let the Mem-
bers take a vow not to make any noise
till the Minister replies and I shall
give them a chance, the right to

SHRI BHUPESH GUPTA: It will
be extremely painful; sti'l I take 1it.

DR. D, R. GADGIL (Nominated):
May I make a suggestion, Sir? I do
not think it would be right to go into
this, if you really want to discuss this,
until we have the seript in our hands.
I would very strongly support Diwan
Chaman Lall's suggestion that the
script be placed before the House be-
cause, as I found, the Minister read
bits here and there. Sometimes he
thought that they were inflammatory
or objectionable; then perhaps he
seemed to change his mind and went
on to something else. Unless we have
the whole script before us, it really
becomes difficult, and we would be
merely wasting the time of the House.

SHRI K. K, SHAH: I am surprised
that a friend who has known me all
these years, Dr. Gadgil—with great
respect to him—should say this. He
knows that I do not argue any point
on facts which are not correct. He
knows that. I have no objection fif the
Chairman orders about it.

DR. D. R. GADGIL: 71 was not at
all suggesting that the Minister’s facts
were wrong; T merely suggested that
his view on some sentences might
change.

SHRI K. K. SHAH: I have read
and re-read fit. I want the House,
Sir, to realise that. I am not on this
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point whether something is said in
praise of somebody or something is
said by somebody against some other
body. My point is that no party
should be mentioned by name on the
AIR. You will have a right to pro-
bagate any point of view. The only
reason why ] am saying that is that if
one party is named, the other party
will also ask for facilities to name the
other party. This will go on ad
infinitum, It will be impossible for
the AIR to restrict one party to five
times and to restrict another party
to ten times and therefore, a very
sound principle has been accepted.
So far as the views are concerned,
nobody said ‘No’. So far as the
naming js concerned, I quoteq the
speech of Shri Rajagopalachari where-
in something was said in praise of
the Congress Party but still that re-
ference to the Congress Party was
removed because then, if somebody
says today something by naming some
party in one way. some other body
might say fin the other way, So, I
request the House, I request my hon,
friends in the Opposition, to kindly
take into consideration only this
point—the point is whether this
House in its wisdom, whether the
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Members of the Opposition in their
wisdom want a kind of convention
whereby political parties will be

named on the Al India Radio and a
perpetual, reeriminatory war should
go on or whether it is wise that all
parties including the ruling party
should not name any other political
party on the All India Radio so that
the names of all political parties are
removed and you will be justified....

SHRI D. L. SEN GUPTA (West
Bengal): Sir, on a point of order.

MR. CHAIRMAN: What is it?

SHRI D. L. SEN GUPTA: My point
of order is this, Does it mean that 10
say anything against capitalism or
in favour of revolution is ascribing
something for or against any person
or party? That is my question.

MR. CHAIRMAN:
point of order.

There is "0
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SHRI K. K. SHAH: The second
point that I am propagating, placing
before the House in all humility for
the consideration of all Members
irrespective of

SHRI BHUPESH GUPTA: On a
point of order. He said, “The second
point that I am propagating..” You
should not ask him to propagate any-
thing, you should ask him to clarify.

SHRI K. K. SHAH: Yes, yes, I am
clarifying, I am placing before the
House. Propagation js also eclari-
fication.

SHRI BHUPESH GUPTA: No.

SHRI K. K. SHAH: As a lawyer,
1 join issue with you on that.

The second point which also must
be brought to the notice of the Mem-
bers in clarification is that the Con-
stitution is sacred and nothing should
be allowed to be said by any party
against anything that is provided in
the Constitution. These are the only
two restrictions.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): And the judiciary.

SHRI K, K. SHAH: Of course, the
judiciary is a part of the Constitution.
I do wish that these restrictions are
observed by all of us. Let us for the
time being forget that we belong to
different parties. The All India Radio
belongs to the entire country. All
parties are entitled to make use of fit.
Let us observe certain conventions.
Even what my hon. friend, Mr.
Bhupesh Gupta. wants is that the
State Government should be put on a
par with the Central Government.
Now, if the Central Government is
observing certain restrictions, then are
the States not placed on a par with
the Central Government? If I were
going to ask that something should be
allowed to be done by us and that
something should not be allowed to be
done by you, then I can understand it.
But when something is being restricted.
when all parties are restricted, don’t
you think that the State Governments
and the Central Government are
placed on a par?
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DIWAN CHAMAN LALL: You
place the document on the Table of
the House.

SHRI A. P. CHATTERJEE (West
Bengal): Mr., Chairman, Sir, the
problem seems to have been simpli-
fied to the point of absurdy. It is
not a question of referring or not
referring to a particular party by
name, I do not ynderstand also why
actually the Minister should be so
chary that a particular party should
not be named in 3 broadcast over the
All India Radio. If he had said further
that a particular party should not be
vilified or should not be censured or
that something should not be said
against it which would lower its
prestige in the eyes of the public, well,
I can understand it. But when he says
that a particular party should not be
named, I think the Minister puts toe
wide and too broad a construction, and
that cannot be the norm of any speech
which can be delivered by a Minister
over the All India Radio. Mr. Chair-
man, Sir, the question here is: Which
parts were really taken exception to
by the Station Director of All India
Radio? Am I to understand that the
Station Director as well as the Min-
ister here had objection to the words
“Long live revolution”., These are not
words to which exception was taken
by the Station Director of All India
Radio. It has also not been stated by
the Minister that he has taken ex-
ception to these ending words “Long
live revolution”. If that is so, thereby
really hangs the entire tale.

Really what has happened fs this.
Mr. Subodh Banerjee, Minister of
Labour, has expressed an opinion.

His opinion is this that if we are to
get rid of the shackles of capitalism, to
get rid of the iron chains of capi-
talism, then it is possible only in one
way. And what is that way? He has
said that that 'is the way of revo-
Jution. That is an expression of
opinion, and a Minister has the right
to express an opinion as any ordinary
citizen has, If for example, an ordi-
nary citizen can say that capitalism
cannot be done away with unless there
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is revolution, if I say this in a public
meeting in the town of Delhi, would
that be sedition, would that be any-
thing said against the principles of ihe
Constitution, would that be anything
said against the fundamentals of law?
Now, if that is not so, if Mr. Subodh
Banerjee had said that he needed re-
volution, how can you say that this
expression of opinion cannot be made
by a Minister over the All India
Radio? Here there is no excitement
to revolution. He has never said that
“you people of Bengal should go into
revolution immediately”. Mr. Subodh
Banerjee did not say that the people
of Bengal would go to revolution.
Whether Mr. Shah, the Minister of
Information and Broadcasting, wants
it or not is a different question, Here
is a translation of the speech in which
the hon. Minister never asks the
?eople to go in for revolution. May

read extracts from his speech o

which Mr, Shah, the Minister of

Broadcasting, has referred? It says:
“If this emancipation has to be
effected . then the capitalist

order must be replaced by a socia-
list system . . .”

I think on those benches no voice wi'l
be courageous enough to raise an ob-
jection to these words, namely:

“the capitalist order must be
replaced by a socialist system .. .”

I do not think any one on the Con-
gress Benches, including those who
secretly do not agree with it, would
dare raise objection to this sentence
that the capitalist order has to be re-
placed by a socialist system. This is
an expression of opinion by the Min-
ister of Labour. He says:

“If this emancipation has to be
effected....then the capitalist order
must be replaced by a socialist sys-
tem free from all sorts of exploi-
tations of man by man, This needs
revolution.”

That is what he said. That is his
opinion, Then what does he say after-
wards? He says that “Election is not
a revolution”.
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SHRI A. D. MANTI;
order, Sir. Are we
speeches?

SHRI A. P. CHATTERJEE: No, Mr,
Mani, I am asking for clarification.

SHRI A. D. MANI: I am on a
point of order., The matter is so
important that on this subject instead
of having speeches we should ask for
clarification.

MR. CHAIRMAN: Mr. Chatterjee,
may I say that you are making a
speech? Mr, Bhupesh Gupta wanted
clarification on certain matters. I
would like you to put some questions
which have not been raised by Mr.
Gupta.

SHRI A. P. CHATTERJEE: 1 am
asking for clarification.

MR. CHAIRMAN: You may ask
for clarification on questions that were
not put by Mr. Gupta. Mr. Gupta
wanted clarifications and the Minister
gave replies. You also knidly do the
same. After all, we should have
finished the whole thing within half
an hour. I am allowing you a long
time because it is an important matter
on which people have different views.

346

On a point of
again having

SHRI A. P. CHATTERJEE: 1 res-
pectfully bow to your order. But I
will only say this, Mr. Chairman, that
you will not listen to persons 'ike Mr.
Mani who seem to be particularly
confused.

MR, CHAIRMAN:
every onhe in reason.

I will listen to

SHRI A. P. CHATTERJEE: There-
fore, I am asking this question whe-
ther a person has a right to express
opinion and express opinion to the
extent that a capitalist system of
society cannot be replaced except by a
revolution. It is an expression of
opinion. Let him clarify whether I
can or cannot make that propaganda
on g public platform, whether I can
or cannot make that expression of
opinion outside. And if a Minister
gives expression to that opinion, then
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can it be said that the Minister went
beyond his bounds? That is the first
clarification which I want from the
Minister,

The second clarification which I
want from the Minister is this. Mr.
Subodh Banerjee said that election is
not a revolution. I want the Minister
to clarify whether he thinks that elec-
tion is a revolution. I think the very
posing of the guestion will immediate-
ly show the absurdity of the position,
if he takes the position that election
is a means of revolution, If we are to
take the dictionary meaning of the
term, if we are to take the historical
sense of the word, revolution cananot
include election. So if Mr, Subodh
Banerjee said that election is not a
revolution, then did the Minister go
beyond his bounds? I ask clarification
from the Minisier 01 “hat point also.
Did the Minister go beyond his bounds
when he said that election is not a
revolution? It is such an obvious
fact. It is an obvious statement of
the actual state of things. He will
kindly give a clarification on that
point.

Next, I will ask the Minister also
to point out—this is also on a point
of clarification—in which portion of
the speech that the hon’ble Minister
of Labour wanted to give over the
All India Radio, Calcutta Station there
is any incitement to revalution. Can
he show any part of the speech where
it can be said that the Minister of
Labour gave an incitement to revolu-
tion? Mr. Chairman, I will give only
some portions from the speech. The
Minister of Labour said that election
is not a revolution. Then he said:

“ o, . if exploitation has to be
terminated, the socio-economic-
political structure must change. A
change of government is not a
change in the socio-ecoomic-political
structure.”

This is also an expression of opinion.
He has also said that we have formed
a United Front Government, and if
there are handicaps under which the

[ 24 MAY 1967 ]

to a matter of urgent
public importance

United Front Government has to
work, we can introduce certain essen-
tial reforms in regard to labour legis-
lation. That is what he has said. Can
he point out any portion of the speech
where it can be said that the Minister
of Labour gave an jncitement to revo-
lution? That is the third clarification
which I want from the Minister of
Broadcasting.
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Next thing which I shall ask tihe
hon. Minister is this.

SHRI K. K. SHAH: Three clari-

fications are sufficient.

SHRI A. P. CHATTERJEE: You
can note down all the points and
then reply. I am putting very clear,
concrete questions to you.

MR. CHAIRMAN: Be ag short as
possible,

SHRI A. P. CHATTERJEE: He s
evading the reply. Mr. Chairman,
the Minister said that in the speech
of the Minister of Labour there is a
reflection upon the judiciary. Where
does he get that idea may I ask?
May I read from the translation of

the speech? The speech says like
this:

1

In strengthening the

movement for emancipation from
exploitation, in terminating the
vicious circle in administration,

and even in restoring independence
of the judiciary which it had lost
during the Congress regime, it was
necessary that the Congress should
be defeated.”

Here is a solicitude for the inde-
pendence of the Judicary. There is
nothing here which barters away the
indepence of the Judiciary. Here
there is, of course, a reflection upon
the Congress regime that the Con-
gress regime had tried to interfere

with the independence of the Judi-
ciary.

SHRI AKBAR ALI KHAN: I do
not think the Judges ever yielded to
any pressure? Is it not a reflection?
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1 pm.

SHRI A. P. CHATTERJEE: No, it
is not stated there.

SHRI BHUPESH GUPTA:; I have
lost 'my property. You 'may be a
theif. How is it a reflection on me?

SHRI M. M. DHARIA: On a point
of order. I would like tpo draw your
attention to Rule 240 which says:

“The Chairman, after having
called the attention of the Coun-
cil to the conduct of a member
who persists in irrelevance or in
tedious repetition either of his
own arguments or of the argu-
ments used by other members in
debate, may direct him to discon-
tinue his speech.”

Sir, now my submission 15
(Interruption). T am o na point of
order. My point of order is I have
listened to the speech of Mr. Bhu-
pesh Gupta. All the points that are
now being stated here by my friend,
Mr. Chatterjee, have been stated by
Mr. Bhupesh Gupta. The speech of
Mr, Chatterjee is nothing but a re-
petition, irrelevant repetition, of the
points raiseq by Mr. Bhupesh Gupta.
Therefore, Sir, when it is nothing
but a repetition and when they have
been already replied to by the hon,
Minister, I would request you to re-
quest Mr. Chatterjee to stop his
speech because it is absolutely irre-
levant and he is unnecessarily was-
ting the time of the House.

MR. CHAIRMAN: Mr. Chatterjee,
do not repeat the same questions that
were raised by Mr. Bhupesh Gupta. 1If
you have got anv new points fo put
forward, kindly do so. You are g very
able speaker. You kindly put the new
points.

SHR]1 BHUPESH GUPTA: Mr.
Chatterjee is not exactly repeating.
(Interruptions).

SHRI A. P, CHATTERJEE: Let
there be a comparison between the
script of Mr. Bhupesh Gupta and the
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script of the speech what I have said”
just now. If there is mo repetition,

then Mr. Dharia should apologise to
this House.

MR. CHAIRMAN: 1 appreciate the
spirit of your speech. There is ne
question that it is a wonderful speech.
But at the same time, I would like you
not to waste the time of the House by
putting the same questions that were
put by Mr. Bhupesh Gupta. Try te
put them as briefly as possible. Let
us not waste our time.

SHRI BHUPESH GUPTA: You
allowed Mr. Dharia to raise a point of
order. There is also a rule a conven-
tion, not to allow frivolous pointg of
order. Now, therefore, Sir, Mr.
Chatterjee was not repeating my
points. He was giving a strictly juris-
prudential, legalistic and constitutional
interpretation of what I have com-
‘monly placed.
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MR. CHAIRMAN: Mr. Chatterjee,
you will help me by asking for only
short clayiﬁcations.

SHRI A. P. CHATTERJEE: Mr.
Chairman, I am asking for clarifica-
tions. Now if the clarifications are
many, well I cannot help it because
the speech of the Hon. Minister of
Broadcasting was confusion worse con-
founded and unclearity more unclarifi-
ed. Therefore, the clarifications must
be more in number. That is why I have
to put in more questions for clarifica-
tion. Now, Sir, I was putting this to
the hon. Minister for clarification. The
words used are “ ... restoring the
independence of the judiciary which
it had lost during the Congress
regime.” Now I will pointedly ask this
question: Is there anything in this
sentence by which it can be said that
there is a reflection on the judiciary?
I will rather say that it is quite clear
from the language in which it is put,
the language being what it is and
capable of no other explanation or
meaning, that it only means that the
Minister had expressed solicitude for
the independence of the judiciary
and, therefore, he was asking that the
independence of the judiciary should
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be restored because the Congress
regime had tried to interfere with the
independence of the judiciary, had tried
to tamper with its independence. Is it
something that amounts to a reflection
on the judiciary? On this ground, can
it be said that the Minister went be-
yond the limits and that the Minister
should not be allowed to make his

speech? Now, Mr. Chairman, Sir, I
will place another thing also before
the hon. Minister. If on all these
points, the speech of the Labour
Minister is beyond reproach, then

actually what impelled this particular
Station Director of All India Radio tp
interfere with the speech of the
Labour Minister? Are we to under-
stand that he was acting wunder the
orders of the Director-General of All
India Radio who, the whisper goes, is
associated with the International Cul-
tural Centre through his wife, a Cen-
tre which is aided by the C.LA. funds?
Was it the voice of America which he
obeyed? Was it the wvoice of
Jacob

MR. CHAIRMAN: These things
need not be referred to. You straight-
way put the question.

SHRI A. P. CHATTERJEE: This is
what the question is. Was the Station
Director acting under the orders not
of the Ministry but of the Director-
General of All India Radio, namely,
Mr. Menon, whose very close relation
seems to be associated with the Inter-
national Cultural Centre which every-
body knows, is aided by C.I.A. funds?
The hands were the hands of Esau but
the voice was the voice of Jacob, Was
it the voice of Jacob or the voice of
the Wall Street of America that he
was obeying?

Lastly, I shall place this pointedly
before the hon. Minister. Who is
this busy body, the Station Director of
All India Radio? What Constitutional
or legal right has he to stand in a
supervisory capacity over this speech
that the Minister had to give through
All India Radio? Mr. Chairman, Sir,
you know that according to the Con-
stitution, the executive power of the
State will extend to all the items over
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legislation under list II of the Sixth
Schedule of the Constitution. Now if
the State does anything which is with-
in its Constitutional competence, if the
Chief Minister does anything which is
within its Constitutional competence,
if the State Minister does anything
which is within its Constitutional com-
petence, then the Director—he may be
a Central Government servant—can-
not interfere with the action or the
words or the sayings of the State
Ministers because the State Ministers
are supreme ang the State Govern-
ment is supreme within the field allot-
ted to them, under List II and also the
Concurrent list, unless the powers are
taken away by a Union legislation. So
long the State Government is restriet-
ing itself within the special field
allotted to it, the All India Radio
Director or any Central Government
servant cannot interfere, cannot tam-
per, with any words, any deeds of the
State Government concerned. Will he
clarify under what Constitutional and
legal authority thig Station Director of
All India Radio interfered with the
legitimate activities of a State Minister
—activities which were completely
within the competence of the State
Government?
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There is another thing also. The hon.
Minister has referred to Mr. Raja-
gopalachari’s broadcast . . .

MR. CHAIRMAN: What is the ques-
tion you are raising about Mr. Raja-
gopalachari’s speech? It is not rele-
vant. Kindly sit down.

SHRI A, P. CHATTERJEE: It is
relevant. I am showing how it is rele-
vant. He has quoted the jnstance of
Mr. Rajagopalachari’s broadcast. His
broadcast was a broadcast as-a Gov-
ernor vho as a Constitutional head,
has to be guided hv the Ministry con-
cerned. Can the broadcast of a Gov-
ernor be equated with the broadcast
of 5 Minister?

MR. CHAIRMAN: That is a matter
of opinion. Kindly sit down.

SHRI A. P. CHATTERJEE: I am
saying this because he has referred to
that point. Mr. Chairman, Sir, he has
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justified the mterference with Shri
Subodh Banerjee’s speech by saying
that Mr. Rajagopalachary’s speech was
similarly interfered with. I have a
right to seek a clarification on that
point. How 1s 1t irrelevant, Sir? 'This
is what I am saying and this will
prove 1ts relevance, Mr. Rajagopala-
chari was the Governor-General and
he was the coastitutional head and he
had to carry on his activities in accor-
dance with the provisions of the Con-
stitution. He could not say anything,
he could not do anything unless he
was advised and aided in that matter
by his Council of Mimsters. Bui can
Mr. Rajagopalacharrs broadcast be
placed on the same par, on the same
leve]l with the broadcast of a Minister
because, under the Constitution, he is
an executive head, so to say, well,
accordance to the substance of the
Constitution. Therefore, as far as
reference to Mr. Rajagopalachari’s
broadcast js concerned, that has
nothing to do with Mimister Subodh
Banerjee’s broadcast. These are the
clarifications 1 seek.

MR. CHAIRMAN: Very good. Mr,

Rajnarain. Make short and sweet
remarks.

A E e | =i, .
SHRI D. L. SEN GUPTA: On a

point of order, Sir. Our names appear
in the order list; it is our question .

st TFATEn W q T
T 2, AT AT AT FT HIFT

st FoqAo FA Tl 1 TN, A
3F T

At TSR #iEE, J09 IS
g fF ooy w7 F qafas ox
arq fret w1 AET T & AT agy
arq FY A GEET AT JrE@r AU
gedy 2 1 37 Ay & Ad
oA @FAl fF § A wF oG
T geir, WS A AT T qY
% grox Jf wdiwi R gR
A AT AIAT g, GATATH § T
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FIM  FLATAZAT Z | AN HAT
@ w1 W UM FAAT F ITIieEv
gI3d & 99F!  FEIT gUF 39
qEH F AT ® AT FIH ®Y FAT
Agl FAr AUET | wrAAE AwAT
d1 F1 29T Al FG A §, SEA
aFTAT FI & AR Fwreag Ar fwaEr
grawid T gam wIE X Ag o3
afexs frdt azdid a#r 2

s{i ®o Fo MG A&, TET, qAT
FET 31F TIT 2 0

f TmAREm F o=pm {w
QUATE TAT AT AT AT IS & TEA
Fifreeqna FI9Z | 91% FIfFANT gAIL
qre AT & §, AU fgT AT AT
3 g

197 A8 ¥ 72§ :
“Right to Freedom

All citizens shall have the right to
freedom of speech and expres-
sion” * * *
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T § AU AgwE g | 79 AR
93T @ a1q |1 § | AT Fq9 9g A9
wAy #fE AT TE FAT AAER
FaT 3 %e qF &) ATHC fedaadfa
T AT ST afaeT & oeeT a1 #fgwie
uF ARECEFT AT § ITRTGEAT A5
g W aft @ A dEar wed
g ar et F TRy foTarar
1Y 2 | A AWIAT F ATg FFAT ATZM
f& g7 gwte &1 a1 Aew Fena
TEWET M AAT FI F /A & T
T A A HIAT AT I@F FAT
3T FTEAATEY FLAT + § AT SATA-
g & wgAl wrgdl g fwownid wdy
ar M gAR F 9% JHI g3 grar
g 99 WS A I W ¥ A
qger & gaTfzargEar |

T 939 X 9 F qF #47 q&y
st ¥ &9 wifaw w1 AqT fafaeeT
qIgd H1 QU THAT FT TG A1 AT
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9EHT gAY AT 7§ IAF! A AT
Agar g fw wRggatg # T
9T JW I FB FeAT G, ar A=A,
aFy fgawa § war S ogifac &
S| & wwmar g F ozg owq A&
F R AT F Afz 7TFFT BT
fear s Ay =19 7gy BAAT H39 6
T8y afaw 1 srafgaas ara a3 8
Trefier arga wr T qEAAE, A9 0%
¥ o gafig g &1 O fyardf
g o g {F g% w1 agy 9zm
FaW & qra qg= ST =nfEy o,
AW MEIAT K AT qrfE T S
S 39T YUY T FTe Hz FI QX IA7
T o aZaar FEHaT Uz 2 g,
AFATFT AIF T FLAT |

K o Fo qG * AT D T =T |

i TRAREN g, AR a7 [
T & | T, & SOFAT A1ZATE ATHATY
7 &Y ¥ f5 Far ofraw Sma F o
qY ey qrewres w7 @ ¥ Gl @9
THAT F Y ¥, BT Agema F Ak T
3 eay sregrez w7 R ¥ aget wE F
ar ¥ | vzl 9 F1 0 gTOET 95y
&\ T A Fh S |’ FgAT AwAl
o e fafqeze & 0 saver sz
gy a1 fF ogdt 78 A 50 ;Wi
TgAT 9% FT w1 9w T g )
IS HaTyT  GRISETRT  eqgedr
AN U ST aeT o oagT
¥ g | T A fufaeet aget 75 1
emt grsgre & W5 70 gAY 9f @y
fanfafraa w1 7y ganrm a1 9% wed
FAT J =q9 graT g | i ¥ Fwgar
Fgar fF ArAdE war AT g AT &
qEF F1A9AT FTF TFT ) T fpfacec
QT FF TG, AR FLAT Z@ AV
R 937 F3q0 | WA, 7 qg JRAT AEAT
g fa7 Az 4 71 g afbEn
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T § w109 g3 AT Agr aft=ww v
F gAar ¥, ufvqy dnrer F gl ¥
ST UE IR, TAT AR g aifad F
FT ATEAT 41 g€ ¥, AT o W% §
e fafaeez 3+ adt w2 | da< fafreex
FY 797 7T & 1 o a7 fufawa ag
FgaT 41gar § % e o= @37 4y
TR @4t B, T 2w fFe g ®
oy 2, #1% sfawrer fvaAq a8 gan
&, 29 31 ¥ A FT AT &Y § 1 g
#7377E 8 | & A Fafaeez 4 o T
| AT WL E | R AT FF G ) OAFA
AT Y, A e g faw, 97
AT &, FAT UAAIA F4Teq5A FT AleAq
agt g1 wwar, AT Aav fafaea 7 ag
T4 &, 71 ] 399 ggAq A8 2 | A SrAar
g fa TorawT OF wreaw g, COAA TF
qraq § #1fq 7 1 31397 T 34T 77T
AT §, 98 A9 ;T gW A WeET Avg
¥, aftar @OF ¥ @y 49T AT A
AT FT F GAAT TFA § | WIAT KT
QAEAT, A AL T qEH | OATE [T
F 5y % W@ T w0 AT &7
Zr & qWaT | IAATA T HTAT §
Farfazfea 39, 7 fr Fafeefea aa
gafar &< fafqa 3 797 giafa
TESHTA FT wav7 AT § Haw ageq ¥
1 fF Az qge 9 A1 AT AR 4 )
¥ Agaqr g fF wa< fafaeex @ o
oY w1 427 g1 ek fwar § HI% 457
g @ A T I AT R 4G I L@
g 1 Frare fafweeT & o 7 ey A1 a4
aq FGT |

MR. CHAIRMAN: You kindly do
not defend the Labour Minister. Put
questions to the Minister,

sf TRATAT C FATATH 48 &
21 & AT 12 2 £F a7 AT T
Fa7 oY a1 e F T srevaT T
g1 ¥ 1 @3¢ fafqeee arza aqr 9T 7T
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2 | FUT FleAT & 17 7 4717 ], Y
A3 F FEH-AIHT FVAET & ATV § A7
& 1 R e fafaeee, @A fafiees gad
AT OF AT | F T A1ear § B e
fafree & aam &t § fqar w=ar g
A gfead 7&7 &1 I | T /A
fafaeaz agr &7 dY a7t TR T
# ag Fer argarn § v Fa araey wet
oft wz = & fr wagd & qax fifwex
T 7 F fF ¢ wgq, annfEs WK
HTigs afadT St qF 9T &t 98 a9
qF AGT SN ST % fF I STATar aaedr
T LTGRO FA (e HTST T ST =€t
F1I9 8 | § St =rgan § 5w e
ST I & A.IT THT gATITL T & AT
ag #g aaar ¢ v fafa wfarmen =@
wHT T8 99 @ § | fafag syerae
& qry a1 ¥ | fafag adeaer ¥ 9@
ara & for gofard araem o 1, gfe-
fastrer A= 1 @1 A afsws FHR
Y 811 ady Y fafag wdegEe g @
7q Ik ¥ e fafeeex Fgar & &5 T
& | TG R AR AT ST A &
eqTia @eer @Y 9ET 95 g3 & )
¥ T WG I &, § I AT T Hl
§ | IR wa fafmex Fgar @
fF 20 o« IF FUF TEA A G-
qrfersT FX FEATART A HARIC T@G
FHT, FATATTAFT Eaad Tgr gE av
Tz AT ¥ P THY T WIS FAT F |
Far Rl el @ F Tl A
ag qrhd & & Sl {5 ag g qew
FI AT € FLLZT A FT W A
Fgq & fF Fararfadr Txad a@r gl | |
¥ srar g fr 7 9 fRam Tl & ar
§ gl 9% FFATART AT FETFTHT
FT YA T AGT gAT & 1 WIS g
qifAaTg 2T T 1 1 & AmE Sk Jea
g fo wwm WAy ST EEETanE 2 A
FT TUAT FIS S qI AT ST g7 AT
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A 997 GEarHey & g save fw ar
SEH 9¢ | 58 AT FEAT § ! gfvar &
FET F AL F2A ¢ o qer ~ma-
qUfsT, FauTeET § o o1 @ &
ST F T feed gf e gmA
T F qAT B WA ¥ Frewe A
B faar | & e & s A g fF
d T ar § e @uw ax var A
HIT T(ILACT aqFF § H7AT Tl
IS FC FAT 5 T faselt, a7 wlfaarw
FY gar FC ® &, wifew wfwre =Y
AT FT TF g, TR Jq rEFeT
g T ATTFAT TE & | T Hell AGT I
I3 FT AT AT TEE 2 TR E | FRE
& gHACTX @1 | 9 avg i1 919 §
T & 1 99 o =X g §, Freeieque
AT AT W WY, WX TATS HE
fFom 1 omd =y . . .

MR. CHAIRMAN: Now you must

fimish. You 'must fimsh now. You
have taken too long a time,

SHRI RAJNARAIN: Yes, yes. I
must finish this bag Congress regime
at the Centre,.

MR CHAIRMAN- Yes yes, You
must finish your speech. I must ask
other Memberg to speak

ofi TETan  faw gw fdie
TR L W g | A e e ag
FEAT § 1% SMaifas ufeas & fag
ATGT T J AT AT AN 1 789F fog
T F GfEA g AW | 3\ A1g
FATT B STy, oA ' F A
g feam | e & ary & wuE S
WA Al ST § ST =red g
Hear wdow & grziaeT 7 o AfasE
¥ e sgawisy &7 g, 9 Aifew wfewre
FT 599 BT &, ST U T F REAT 3T
e T wga & fea, ogelr @t F0
eny grewEe qE &I fgAr
fau I=F™ F7T a5’ AT 7 A A7
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AT & A Tad foU A a9 g |
# =zar 2 B 30 e agq &2 q@
eoRfeAt €1 A ITEal & 213 AL
g )

TUF A q WG 3 AT KA
AT 2 | 0T 0 q I21d | ;T 95
17 ¥ fau sdmra Hiar g, gafao ¥
wraa sifen qrdry 8-y Sy 7 Fm {5
§ 7’9 T 9240, IART WR 7F T =7
q ST T | IR TG TOSET I
Rl qvg  Faw § & ( He knows
better , zg¥ grasry 747 AT &1 AT
TAT AT § 5 3T AEai § oF
a9 fawaT 5 | 997 shaq a1 qay
qsY 9=arg 31 A HA A9 FY A3 O
wal, 7g A fAe g A A T 7 ¥z
gaTe AWt wAY "rzw 219 A, wEATY
H owTaT 23" & ady 99 w47, 399
STRT &3 797 4T & 1 497 $9 &7 7,
I ATAE F FF AAANT HI) T 7 AT
AT <% fF A 7 fyew At 3eq fray Yy
FT I 3T Fo Fo Wa AT &7 fqa T
ag &7 =1 A8 sngy I =Y Fo Fo
Arg wAT ¥ SNV FT ArAT 10 F
94 HIT 7Y =Y WY KT ATAHT G4
F AT AGA FTT A |

5 a7 9r W faaema § wAy
9% 97 o WfEY g4 fqvtemra o
foa faw =10 wififs 287 &7 Faruy &
fav 3@ /g7 7 rgare wefory Gear &
qg I%AT AT ¢ AT & 7 qifere o7 roy
F fr aar §9 Suw ant 98 foar wr
FrEt AT S ¥ 1A § R AR an
w1 fagr ur ) I, aramAy, e
fa= e & SHa 3 2% Eene fror fr
zar 9v s agdta FEaEr £ a4t
23 TN FAF 3- 1 MrEfEy FT AT woAT

[ 24 MAY 1967 ]

to a matter of urgent 360
public importance

fir =10 ik 287 & fAm g AWT A
seaTE feal, a7 A AT gred 7 AdY
¥ ) AY Far, & a1 1 A GAET FNF
FrE¥gET § gAu- 0 Fer e 3T A
Fo Fo Mg A1 TAIHIA fFar o7 AN
w31 6 391w =d A fr e s
qvz & AEEY &v | WedAr 7 w7 A9
FrigrEr 9@ifed g & 999 PRI
faagt =g wer 3, fomsr M ez 21
qT A 97 A7 F 27 {F 7 = w5,
Bfia oS A U T3 Y SR AR AR
formt | 3z @ |31, oAt | wfF H9v
=t g1 ary 9y, &7 Ay @Ew W oWy
F 13 wfax wgzg w1 f1g FT 2 @
7 gurar famarfaam &1 seq &1 AT
AT FTIATEY & 9910 F fAy =

g

|t AFAW | 27F 417 T UF
qAT H FFA A

For the information of hon. Memberg
I may say this at this stage, for it is
very interesting. Since the hon. Minis-
ter of Information and Broadcasting 1s
here and since Shri Rajnarain has
referred to this matter regarding
broadcasts by the Information and
Broadcasting Department, I think it
would be extremely satisfying for Shri
Rajnarain 1f T pointed out the broad-
cast on a particular date.

SHRI K. K. SHAH: Leave it to ‘me.
That will show how he misinforms the
House.

SHRI LOKANATH MISRA: Since I
have got up let me say it. It is extre-
mely interesting. Shri Rajnarain says
that he felt that he was left out by
the All India Radio. That is not a
fact. I say this because on one occa-
sion when I was listening to their
broadcast entitled “Today in Parlia-
ment” to my utter surprise, the Mem-
bers who had taken part in that day’s
proceedings were not quoted by the
All India Radio, but the absence of
Mr. Bhupesh Gupta and Mr. Rajnarain
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was taken up and 1t was specially
mentioned by the All India Radio that
Mr. Bhupesh Gupta and Mr. Rajnarain
were not in the House.

MR CHAIRMAN: Mr. Rajnarain,
you must now finish up I cannot
allow you to go on for any longer. I
give you two more minutes.

Wi CFATAN  Two minutes are
equal to five minutes in parliamentary
practicz, 98 & way fga @i
qAFAR 2T A | TEE 1§ Fal
ag fear feariaz #7 w=ady & fag
FTAT 2 ) HfeqT fz72qs 9t fqqer =2
331 2, o fasT A =y &) A Fay
g o AT =T F@ar ¢ A9
o AITFT AT & d A §3 &1 AT
F3Y T 1| g7% fory SAR AATFAR fram
a1 foF FTasg 37 9@ F fF e oAy
¥ A7-FHAT HEET a9 T3 | IAF {0
AR RITVFIE (ZIT 97 WYL AFTIA
FY nF Hiarg |y Fe A A7 | IAHT 65T
FIT FE Y AqY A% G, a0 37
FIT TE FEM | AATAFT, F970 AT
e faam | PO AW AF A
faar i =To ofsT gAa & T & gwa
Y 31 T FI | FA T FL G AT
fafatrar 78 &) el | mEdw 9 § fr
zT waT Ay fedazfer ofta v 7g q:7
¥ %ar g &g Wert ax gt g =z
FAF g0 TETAGAT F1 9w FIT
¥\ wg Y ¥ BF o Trge XA 3@ AW
2 zafau faFzfa edig T F1 w2
agr g1 =fge, sa sarfe frar srar
wifzu A% g7 ¥ 7141 5 T gRTATT-
g7, AT @ FT gfead aF@dAT F
faisafeza S arfqaeet Swfew &
At ¥ gy faie 37 3, 9 013 G
& FTCW, 3% ZFARY F FTTH A @11

public importance

F1 a7 7 AT &1 937 & ) Afe Ag

FYEIT F1ZA 497 & 7 AT Feu AT

g ¥ g ey qrwwez wrEmv &

FIT 9T qT Fav 2 war & o fxfesg

& A I 39 T34 F1 A7 foqg

AZ T, gITT AET .

MR CHAIRMAN: Mr. Rajnarain,
you cannot go on, I 'may tell’you You
have taken too long a time. You must

sit down. Now, Mr, Banka Behary
Das

SHRI RAJNARAIN: At least those
two minutes, you may give me

ST T W9 TIA BT AT FI W
21 2y 9T ¥ Aoy 40 qfwe v
3\ & ag o F3 7 3 B o Arady
wat St ga AWet & srgiF< @1 afqw
FE FW, Gl T3 HLQ AT ST AT 5
FT 7FI AT TS a7 qriy fopen-
T A I T |’ AR A FEAT
=igdr g {5 g wem & wow A
T FT A AT Glaet gy =nfay |
FE AR A T gAr fgar «)
FETAATT FUI AT ITL TIA FT FTH(T
PO AT AT HT T, Fogre Y aww1T
JATHT T, qMA FT T T FT
T | g0 3 GIETT 1 HIEHT g7 a7
F1gA fF &Y =7g AT qF I WL 4G
FEF J A FH FT FI 8 F AT
#ifa, mfaet i< araifss #@tw alfas
fagaarwy & ar< ¥ qoAr fAfq 1 07
HI FGTT T T QT | § 90ar § a8
g% Wa & fF oY aufar gg g 1 You
must look into it. {67 a{ feEeE
7y 2 fF g9 934 ¥ T 9fET Ay
qEE F HIT GHR WIGT § 37 FHEAT
T TATATA ToT T | 737 ooy fogaee
2 fr orq < fafee & a aarq =1
AT gTHA 1@, ITHT A9 TgT 9T §,
F ot fasar garn, A 76y S F
FAT F1 GTAA T, AART FAT ST
foady faadt a0 &3 & IT&T amA
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W | g" A feadr af 9 7 gy
g | Fae A0 F7 a7q A afew qaq@
s w9y F qiafae ot Ty aw
faar 3 fadeft amat & faasy v oz
§ &35 T A1F GAT F A4 ¥ WEAT
FY, 9FYF AT HAY Gfeq qanE A
A€ A Far, I daferes aref F ar¥
¥ w31 o gart wow § UF g ot @
ST AT FY VAT § TR SHIET T
fear qt gw 79T FT g § 1 a7 A
FY &) WA 39 g A A gy
& 1 3EF A ¥ = Fo Fo g TF
HEHT I TIT FTH T TBE & AT
FHAT T QAT HA AT AT A HET
F1fex | =gy garar faaET €

MR. CHAIRMAN: Mr.
Behary Das. Don't repeat the same
things. You can put any new ques-
tions for clarification.

Banka

~ SHRI BANKA BEHARY DAS
(Orissa); I never do.

With the emergence of non-Congress
Governments in the States I think a
controversy about the AIR has arisen
ang such controversies will continue to
arise as long as there is no change in
the structure and policy of the All
India Radio. We know what sort of
persons are associated with the AIR.
Sometimes they are drafted from the
provincial Services also and some
Station Directors may not have the
courage—unlike this instance in West
Bengal—to censor the script of a
Minister. I can cite a long list of
instances to show that in many cases
the Station Directors have not had the
courage to censor the scripts of Minis-
ters when they tried to criticise diffe-
rent political parties by maming them.
I know that as long as the character
of AIR is not changed, as long as it
functions as a domestic concern of the
M?nistry or the ruling party, as long
as the Chanda Committee’s recom-
mendation is mot accepteq to make it
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an autonomous body, the officers will
not have the courage to censor the
scripts of Ministers and we will have
to discuss such things off and on. 1
want to say that in my State in 1961
the Chief Minister criticised my party
and other opposition parties violently
over the All India Radio and the
script was not censored as it was not
censored in the case of Mr. Gulzarilal
Nanda with regard to Left Com-
munists. Mr. Chairman, famtastic
interpretations are being made and
this is not the only occasion. As you
know, some days back the Mayor of
Poona wanted to broadcast an appeal
for collecting donations for relief in
Bihar and Uttar Pradesh and he was
demied that privilege. 1In fanitastic
ways different interpretations are
given and unless the structure of the
AIR is changed and a new code is
evolved

SHRI K. K. SHAH: May I interrupt
my hon. friend? The other House has
fixed 2 O’Clock for this and the
Speaker has said that I must be pre-
sent there at two. So will it be pos-
sible to finish by that time?

SHRI BANKA BEHARY DAS: T am
going to finish within three or four
minutes. As I said in that case glso
the Station Director denied the Mayor
the privilege of broadcasting an appeal.
This ig the way things are done. Up
til] now the AIR has no definite policy
and whatever policy they have, it is
meant to subserve the interests of the
party in power,

Now I want to refer to one point
which has mot been referred to so far
and 1 want to quote from the speech
of the Labour Minister of West Bengal.
He has talked so much about lawful
and legitimate means and I want to
know how the Station Director has
objected to this. The Labour Mlnister
says:

“It is necessary to understand
the meaning of the term ‘legitimate’.
Students of Ethics are well aware
that whatever is legitimate may
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may not always be in accord with
the law in force at the time. In
a social order in which exploitation
exists, there are many laws which
cannot be treated as legitimate or
ethically right.”

This paragraph was taken objection
to by the Station Director of West
Bengal. May I ask the Minister whe-
ther, if he is placed in the position
of a Station Director :nd a seript
comeg up from a Minister in which
this portion is there, he would take
objection to such statement saying
that a differentiation has been made
about legitimate and lawful? I think
every now and then in the All India
Radio we have heard so many things
which conform to this opinion that
has been given expression to by the
Labour Minister. Therefore I want
to know, in view of the conflict that
has arisen and in view of the many
impending conflicts that are bound to
arise in the country after the emer-
gence of the different forces. whether
the structure of the All India Radio
1s going to be changed and whether a
new code of conduct for broadcasts
is going to be evolved in consultation
with all the forces that have come
up recently in the picture of India and
what the Minister is going to do when
such innocent and pious statements
are objected to by the Station Direc-
tors who use their discretion in
whimsical ways. These are the few
clarifications I wanted to have from
the Minister.

MR. CHAIRMAN: There are three
more speakers. Mr. Kumaran; but
1 take it that Mr. Bhupesh Gupta has
exhausted all the points and I am
sure Mr. Kumaran has nothing new
to add,

SHRI P. K. KUMARAN (Andhra
Pradesh): There is only one point I
would like to make. I do not want
to repeat anything. Whatever may
be the virtues which the hon. Minister
has attributed to the convention or
rules or the practices which the All
India Radio is now following, it has
been proved by his own statement

[ RAJYA SABHA ]
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thay when the West Bengal Labour
Minister wanted to mention the ruling
party by name or use the word ‘re~
volution’ he could not broadcast his
speech, At the same time the same
convention or practice did not prevent
Mr. Gulzarilal Nanda from maligning
a polical party and showering slan-
ders on a political party. Although he
took action he could not defend those
actions later but that did not prevent
him from imputing motives to them.
At the same time the hon. Minister
mentioned—I do not know why he
mentioned it—that the All India
Radio prevented Mr. Rajagopalachari
from making his speech because in
that speech when he was the Gover-
nor-General he had mentioned
something about the Congress Party.
So it is clear that the present con-
vention is a convention which is there
to subserve the monopoly power of
the ruling party. Now the situation in
the country has changed. Many poli-
tical parties or combinations of politi-
cal parties have come into power in
different States and in view of the
changed political gituation and in view
of the dispersal of political power
among different political parties, will
the Minister now convene a confer-
ence of the representatives of the
different States, Jiscuss the present
procedure and come to an agreed
formula whereby no party is done a
wrong? That is what T want to know
from the Minister.

MR. CHAIRMAN: Mr, Chitta Basu,
have you got any questions to put?
Don’t repeat.

SHRI CHITTA BASU (West
Bengal): 1 am not in the habit of
doing so. I do not take much time. In
his long speech the hon. Minister has
sought to make out two points. One is
that through the medium of the All
India Radio no political party is to be
criticised.

SHRI K. K. SHAH: Named.

SHRI CHITTA BASU: All right;
no political party is to be named.
Secondly, that the medium of the
AIR should not be used to challenge
the principles of the Constitution and

366
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® was on these two grounds, he said,
that the speech of the Labour Minister
of West Bengal was censored and not
allowed to be broadcast. Now, Mr.

Chairman, these two grounds raise
eertain fundamental questions, Who
is  to decide whether a particular

speech challenges the basic principles
of the Constitution of India or mili-
tates against the basic principles of
the Constitution of India? I have
patiently heard the hon. Minister. He
has quoted some portions of the West
Bengal Labour Minister’'s speech out
of context and sought to prove that all
those expressions are against the prin-
ciples of the Constitution. Many of
our friends here have also expressed
their opinion that those expressions
do not challenge the basic principles
of the Constitution. If T am allowed
I can discuss the speech of the Lab-
our Minister and show to you, Mr.
Chairman, that this particular speech
does not challenge the spirit of the
Constitution of India.

MR. CHAIRMAN: That was ex-
plained by the other Members. So,
you need not repeat it.

SHRI CHITTA BASU: 1 am not
repeating it. Therefore, who 1s the
proper authority to consider that a
particular speech of a particular per-
son, whatever his position may be,
challenges the principles of the Con-
stitution of India? Now, here it is
only a Station Director, who has been
allowed to sit in  judgment over a
speech to be delivered by a popular
representative of a State, who is one
of the members of the West Bengal
United Front Government. There-
fore, in this way it cannot be brushed
away simply on these two grounds.
I want it to be clarified whether a
Station Director or an officer of the
All India Radio is sufficiently compe-
tent to give a judgment as to whether
a particular speech of a particular
person violates the principles of the
Constitution or not. I want that point
to be clarifled.

Secondly, Mr. Chairman, you will
understand that the speech which the
Labour Minister of West Bengal was
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to broadcast from the All India Radio
was an announcement of the labour
policy of the United Front Govern-
ment of West Bengal. In the course
of doing that he reflected the opinion
not only of himself. He reflected and
sought to reflect the opinion
of the West Bengal Government as a
whole regarding a particular aspect
or a particular problem of that State.
That is, the labour problem of the
State. The affront was not against
the particular Minister. It was an
affront against the Cabinet itself. I
want clavification on this point of the
authority of the All India Radio.
What authority has the Government
of India got to prevent a particular
State Government from giving expres-
sion to itg point of view in matters
of public interest?

MR. CHAIRMAN: Thank you.

SHRI CHITTA BASU: 1 have got
some other point.

MR. CHAIRMAN: The hon. Minister
wil] reply.

SHRI D. L. SEN GUPTA: I want to
ask.

MR, CHAIRMAN: I shall come to
you. You must finish now.

SHRI CHITTA BASU: I shall finish
if you so order.

MR. CHAIRMAN:
anybody.

SHRI CHITTA BASU: I am discri-
minated against. So many Members
have been given so much time. But
I am not repeating any point.

MR. CHAIRMAN: Kindly finish in
two minutes.

SHRI CHITTA BASU: I want to
know whether the Government of
India or the All India Radio has, as
a limb of the Government of India,
got any right to prevent a particular
States Government duly and con-
stitutionally elected, from discharg-
ing its responsibility, to give expres~
sion to its own point of view regard-
ing certain State subjects. Has the
Government got power to do that?
Secondly, if not, may I know whether
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the State Government will be allowed
to make separate arrangements to
8ive expression to its point of view in
regard to that? Finally, I want to
know whether the Government of
West Bengal wrote a letter to the
Government of India protesting
against this action of the Station
Director and, if so, what action the
Government of India has taken so far
with regard to that protest lodged by
the West Bengal Cabinet. I want
these questions to be answered.

MR. CHAIRMAN: Mr. Sen Gupta.
Kindly finish in two minutes.

SHR]I D. L. SEN GUPTA: I assure
you of that. Will the hon. Minister,
with reference to the speech of Shri
Subodh Banerjee, Labour Minister of
West Bengal, point out, by way of
clarification, whether he has imputed
any person or party? In this connec-
tion I want to know whether, accor-
ding to the Minister of Information
and Broadcasting, the words ‘capita-
lism’ and ‘revolution’ by themselves
are, in the context of the speech,
casting any aspersion on any party
Or on any person. His reply has been
that it is the policy of All India Radio
not to allow it to be used either for
the propaganda of any person or
party or to malign any person or
party. If that is the position, then
what business the Station Director
had to take exception to the word
‘capitalism’ being used and ‘revolu-
tion’ being used? There is no deny-
ing the fact that we are in a state
of capitalism. We are striving for a
socialist economy. The capitalist
economy is there. You cannot deny
it, 1t is a fact. If you all agree, then
he has simply stated that fact, that
in a capitalist state of economy we
cannot do much. So, you must not
expect more than that. He has taken
the people into confidence. While
taking the people into confidence he
has only given a caution that people
should know that we have got to
work within the framework of the
Constitution and we have to work in
a capitalist society. The exception
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‘revolution’ should not have been
done,
The second point is, I agree on

principle that All India Radio should
not be used for the propaganda of any
person or party. You may differ
with me, but now comes the question.
The decision has got to be taken
either from the point of view of law
or from the point of view of expedi-
ency. Even if there is any provision
in law, was it infringed or was the
constitutional provision infringed?
Can the hon. Minister show that there
is any violation of any provision of
law or the Constitution in regard to
the speech of Mr. Subodh Banerjee?

Then, you can very well say it was
done from the point of view of ex-
pendiency. You can say that though
there was nothing illegal, from the
point of view of expediency it was
done. May I know what is the ex-
pediency involved? On the first of
May Mr, Subodh Banerjee made a
whole speech containing caustic re-
marks against the Government of India
and this Department. He said that
it was a May Day speech. People
appreciated him, applauded him, and
cast a slur on this Government for
not allowing Shri Subodh Banerjee
to make that speech from the All
india Radio. So, it was not ex-
pedient either.

Then comes the question of the
complications this Government has
raised. The whole of the West
Bengal Government has boycotted
this All India Radio. Does it augur
well for the federal relations bet-
ween the States and the Centre?
How long will the Government of
India placate this unwise and un-
sound policy of the Station Director,
so as to allow the West Bengal
Government to continue in the man-
ner they do?

MR. CHAIRMAN: Thank you.
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SHRI D. L. SEN GUPTA: One
more point. In every Station there
is an Advisory Committee, and that
Advisory Committee in 3 matter
like this was not consulted. What is
the sense in having that Advisory
Committee? If in the Advisory
Committee this matter did not come
up, then what for is the Advisory
Committee there?

MR. CHAIRMAN: Let the Minis-

ter reply. He has to go to the
other House.

Tt ME AFNE : § fas ag Ftaw
=rgan § fafqee arga @ fw ot aeat
§ mre gfear fear & @ww §, S9
TUT WM H q@AS AR gAQ Y
# T STAT AN IET I O, a4 qn
1 3 R & fag g@¥ F1E g+
AR

SHRI B. K. P. SINHA (Bihar):
Sir, one question. I shall be very
short.

MR. CHAIRMAN: I am extremely
sorry. If I allow you, I have to
allow others. The Minister to reply.

SHRI K. K. SHAH: I want to
point qut the reply given to my hon.
friend, Shri Bhupesh Gupta, and he
will see what attitude I have taken
up and the Govcrnment of India
have taken up:

“Thanks for your telegram stop
Anxioug to discuss subject with
you when you are in Delhi to-
wards wholesome universal prin-
ciple.”

This is my reply to Shri Bhupesh
Gupta immediately I received a
wire from him. This is my reply.
There 1is different interpretation.
Mr. Chitta Basu ig a good lawyer,
and Mr. Rajnarain may not say
that T am not a good lawyer. Now
I am not in need of a certificate. [
would have been in need of a certi-
ficate earlier. If I were in need of
a certificate, T am sure there are
many High Court Judges who will
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be able to give me a certificate.
But the fact that thig could be in-
terpreted diversely—Mr. Chitty Basu
interpreted it in one way ang Mr.
Rajnarain in another way—that it-
selt proves the nacessity of having
a principle that no party should be
named. Therefore, the question of
interpretation doeg not arise at all.
On the contrary the entire dis-
cussion on the floor of the House
has established a soli§ base. That
different Members could interpret
the same gpeech in different ways
shows that, if you want to obviate
the necessity of interpreting ang go
justice, the best way is not to name

any party by name, and all that
difficulty will be over,
ot M el © W @ oW

TMINT 2, ag e atun d wz-
e & fgers sy

SHRI K. K. SHAH: I have al-
ready given interpretation. Since the

time is short, my friend will for-
give me

. ot e TR g g S
TR 3, 98 swaer ¥ fawrs
ST 2 1

SHRI K. K. SHAH: Even Mr.
Rajnarain has said “foeft &)y 2 ey
g FrftEr g andl &, fat &1 s=wy
and g | T @ o et 1 sEy,
et @1 9wt 8, frr Ay wz
ATAT & 1" He himself hag admitted
that different people can

different things in
That itself shows

interpret
different ways.

SHRI G. MURAHARI: Yoy cannot
change the meaning of the word.

SHRI K. K. SHAH: There is no
question of changing the meaning,
Tf you read the sentence, Shri Raj-
narain himself admitted
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w oME @R - owfa F oA
g W9 A AfSd AL I7F 1]
TG ST AT SfFT |

SHRI K. K. SHAH: Take the
simple question, the sentence about
the judiciary having lost itg in-
dependence during the Congress re-
gime. Indirectly it means that the
judiciary allows itself to lose its
independence. Qf course there can
be no other interpretation. (Inter-
ruption). My friend was giving me
the Constitution and asking me for
the freedom of speech. Yes, of
course there is freedom of speech.
But there is no freedom of speech
in the sense of anybody going to
any place and speaking from that
place. That freedom of speech is
not given to them.

(Interruption)

M ME PR - FAHA [EIT
wrafta weft FT AT WY FA7T AT
fe fody 1T SrEFd 9T o $RF
NF T o gfear WA 373 v N
Trafy T8t & |

SHRI K. K. SHAH: May I be
permitted to speak. I did not inter-
fere with any one of them. I do
appeal to the House that I should
not be interrupteq by anybody.
When it is not convenient to you,
you do not want to hear me. This
ig not proper. 1 have heard you
patiently.

SHRTI G. MURAHARI: What are
you saying?

SHRI K. K. SHAH: T am
correctly.

SHRI G. MURAHARI: All
Radio is not your
property.

SHRI K. K. SHAH: If every man
is to speak on the All India Radio,
he may not have freedom of
Speech

saying

India
grandfather’s

(Interruption)
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SHRI BHUPESH GUPTA: Who is
that Director to do that?

MR. CHATRMAN: I have given
you enough opbportunity, You have
stated your point of view.

SHRI BHUPESH GUPTA: The
Minister of a popular Government
on behalf of the people went there
to say something. Is that a federal
principle

SHRI K. K. SHAH: The media
through which you are making a
speech are  regulated by  certain
principles Those principles have
got to be upheld.

A TN F qg AAAT ATZAT
g o oy #g weli S &7 TdE g
FT ALETT WL qrEf T 3 |

MR. CHAIRMAN:
down.

SHRI RAJNARAIN: What sit
down, sit down? lg‘q’ /T gl Ffﬁ &
o sy € welt Y T CATATA |

MR. CHAIRMAN: You have got
to hear what he has to say.

Sit down, sit

SHRI G. MURAHARI: All India

Radio is nobody’s property.

SHR1 BHUPESH GUPTA: He did
not infringe any letter of the law.

o ME quEf o w ady @
g af fergrara 7 gy ear =@+
T FLHTT & oy ;L fHT @ ST |

MR. CHAIRMAN: 3it down, hear

" him.

SHRI K. K. SHAH: I have thera-
fore made it clear that this medium
belongs to the whole country. but
some, wholesome rules will have to
be observed. (Interruption).

(Interruptions.)
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MR CHAIRMAN: I am very sorry
that we are conducting this in such
a way that nobody 1s heard. Ten
peopke want to speak at the same
time I could not hear what you are
saymng, he could not hear what you
are saying. Let him say about it.
1t there is any particular point after
hig speech, 1 shall try and see 1f I
can glve you a munute or more.

Nt Mg Aarglt  FawT anEe,
# ux fafaas a1 A= sz g | T4y
fan & mma 71 fyfaaw a1 afew &
R 2 | ag fafqeeT #gm o=
ghemr ear F wodt wrafa aar @
€1 9 W Wew I IW )\ FAQU
% afr 912 fyfgq 21 397 gar &
za frg & saaT Aifew 2av e

SHRI K K SHAH I have made
1t abundantly clear that this Radjo
1s subject to the two rules that no
party’s name should be mentioned—
I have not yrelded

SHRI BHUPESH GUPTA
point of order He 1s misleading the
House I request you to ask him to
produce the scripts for the last six
months or so in which you will see
that not only the parties have been
mentioned but the parties have been
criticised by speakers who spoke for
the Government, directly or indirectly
We have given Mr Nanda’s speech
Still he 1s saving all these things

On a

SHR] NIREN GHOSH It was for
the Governm:nt of India first to
apologize to this House for Mr. G L.
Nanda’s speech and then he could
have talked of anything

SHRI A P CHATTERJEE Sir, on
a pomnt of order. The Minister was
saymng just now that if every man or
every citizen comes to take advan-
tage of the platform of the All India
Radio, he may not have any freedom
of speech He may have freedom of
speech outside but he may not have
any freedom of speech here, My point
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of order 1s this Can he in this fash-
1on equate an ordinary citizen with
the Minister of a State who wants to
broadcast as a Minister of Labour
through the local Calcutta Station of
All India Radio? I submut before
you, Mr. Chairman, that to refer to
the Minister in this fashion has been
a gross violation of an orderly speech
that was expected from the Minister.

MR. CHAIRMAN: Mr. Minister
now go on.
SHRI K. K SHAH: 1 hold the

Minister in the highest respect, he
should know thai. I continue to hold
him 1n the higest respect jrrespective
of our differences because he also 13
a representative of the people. Sir,
I have replied to all the pointg to the
best of my ability. I am grateful to
my friends for the interest they have
taken 1n the matter I am sure ulti-
mately after this discussion they will
realise that what I have said ig in
the interests of the country

2 p.ML

MR CHAIRMAN: Mr Bhupesh
Gupta, you can answer this outside
the House. (Interruptions) Papers
to be laid on the Table

PAPERS LAID ON THE TABLE

I. THE EcoNomic SURVEY, 1966-67

II ANxNvUAL REPORT (1966-67) oOF
THE PERMANENT INDUS Com-
MISSION

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K C PANT). S, I beg to lay on
the Table “The Economic Survey.
1966-67° [Placed 1n Library. See
No. LT-336/671.

Sir on behalf of Dr K. L. Rao, I
beg to lay on the Table a copy of
the Annnal Report of the Permanent
Indus Commussion for the year ended
the 31st March, 1967 [Placeq 1n Iab-
rary. See No., LT-368/67].



